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CASE NO. :
Wit Petition (civil) 202 of 1995

PETI TI ONER:
T.N. Godavarman Thi rumul pad

RESPONDENT:
Union of India & Os

DATE OF JUDGVENT: 21/02/2008

BENCH:
CJI K G Bal akrishnan, Dr. ARIJIT PASAYAT & S.H KAPADI A

JUDGVENT:
JUDGVENT

ORDER

. A NO 2016 OF 2007
I'N
WRIT PETITION (C NO_ 202 OF 1995

1. We have considered the suggestions given by | earned
Solicitor Ceneral and | earned Am cus Curiae regarding the
constitution of the Central Enmpowered Committee. The
conposi tion of CEC shall be as foll ows:

(1) Shri P.B. Jayakrishnan, Chairman

(2) Shri P.R Modhanty, Director General of Forests, MEF
(3) Shri MK Jiw aj ka, Menber Secretary

(4) Shri S. K. Patnai k

(5) Dr. MK Mathew

(6) Shri Mahendar Vyas

(7) Shri Sanj eev Chaddha (Deputy Secretary)

2. Shri MK Jiwajka is on deputation as of today as he

bel ongs to the cadre of the Forest Oficials in the State of
Mahar ashtra whi ch deputation is ordered to be continued till
31. 3. 2009.

3. Term of office of CEC would be three years or until
further orders, whichever is earlier.




